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CCP Ne.47/02
in
CA No,1146/99
00:
len'ble Maj, Cen. KeK.Srivestava, Al
H s A Bhatnal ] oM

Shri R.C.Pathak, learned counsecl for the applicant

has sent illness slap.

On perusal eof the recerd, we find that this centempt
petitien has be.n filed against the Officer of the newly
constituted Cerperatien knewn as Bharat Sanchar Nigam Limited
(in Shert BSNL), As ne netificatien has been issued by
Central Govt. under Sectien 14 (2) eof A.le ACT,1985,

Nes

cun{tr..n. .Lng e jurisdictien ﬁ l..-hls Trnbu.mlmqp;,\qd a} PJQNLM

QBMH Yelhon w el ovamn

IThe legal pesitidn in this regard has besn well
setiled by judgement of Bivislen Bench ef Delhi High Ceurt
in the case of Ram Gepal Vepma Vs. UOI&QsA.Te S.L.J. 2002 (1)
352 and alse Hon'ble Bombay High Court in the case ef
BSNL Vse AJR.Patil & etc. 2002(3) A.T.J. page l.

In view of the abeve, the contempt petitioen is
dismissed as net maintainable. Netices are discharged.
However, the liberly is given te the applicant te appreach

the apprepriate feorum.
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